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D.0. No. MLJ/ 2013- /%7

Dear Shri Azharuddin ji,

I have received your letter dated December 16, 2013 regarding
appointment of Sh. Fayyaz Ahmad, Advocate as Notary at District
Bijnor, U.P.

With regards,

Yours sincerely,

Lok

(KAPIL SIBALj

Shri Mohammed Azharuddin, MP
¢-1/12, Lodhi Garden

Rajesh Pilot Marg

New Delhi-110003

SR e P PP ,f': T "_';' = an
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: By Speed Post
F.No. 36(1)/2014-Judl.
Ministry of Law and Justice
Department of Legal Affairs
Judicial Section
4%k % ok 3k
4™ Floor, Shastri Bhawan,
New Delhi.

Dated: 31% January, 2014

Bijnor

Dear Sir

Uttar Pradesh

Date
Time
Venue :

9927160974

You are therefore,
interaction on the date, time and place mentioned below:-

Fayyaz Ahmad
Mohalla Julahan leedgali Road

Sub: Interaction with advocates aspiring for inclusion in the panel of Union of India
to conduct Central Govt. litigation.

The Central Govt. has decided to interact the advocates who are aspiring and
have applied for.,indusionihejLnamﬂn,mm.unimLQElndE_to,corLduc,t,jhe.._
central Govt. litigation hefore the High Courts/Tribunals/Subordinate Courts of

requested to make it convenient to be present for the said

8" February, 2014

9AMTo 5 PM

Meeting Hall,Vidhi Sahitya prakashan, ILI Building, Bhagwan Das
Road, opposite Supreme Court of India, New Delhi-110001.

Yours sincerely,

I ///\“*’

(1.5. Mishra)
Assistant Legal Adviser
Telefax: 011-23384945.
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